IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0,A. 1178/93. Dt. of Decision_: 7-10-94.

4, Kondals Rag .. Applicant,.
\Us

1. Superintendent of.Post Offices,
Parvathipuram Divi dion,
Parvathipuram, :
Dist., VYizianagaram,

2, Director of Postal Services,

Visakhapatnam Region,
Visakhapatnam, .» Raspondents.

Counsel for ths Appliecant : Mr., 9, Rama Krishna Rac

Counsel for the Respondents : Mr. V.Bhimanne, Addl.CGSC.

CORAM:

THE HON'BLE SHRI A.,Vv, HARIDASAN : MEMBER(JUOL.)
THE HON'BLE SHRI A,8. GORTHI : MEMBER (AQEM.)

..2




[ 1]
W
-0

Copy to:-

1+ Superintendent of Post OfPices, Parvathipuram Divisian,
Parvathipuram, Dist Vizianagaram,

2. Oirector of Postal Services, Visakhapatnam Region,
Visakhapatnam,

3.) One copy to Sri. S.Ramakrishna Rao, advocate, CAT, Hyd.
44 One copy to Sri, VU.Bhimanna, Addl. CBSC, CAT, Hyd.,
3« GOne copy to Library, CAT, Hyd.

6. Cne spare copy.
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0.A., 1178/93 : : Dt. of Decision : 7-10-94,

QRDER

"} As per Hon'ble Shri A.V. Haridasan, fMembsr (Judl.) 1}

The applicant who was EDBPM, Kondabaridi yas
put offduty by the rsspondents by an ordst dt. 26.11.1992 as
<he was arraested by ths police and ag a criminal cpsp against
him yas pending. Though the spplicant wad peleased on bail
he was not taken back to" sgrvice. It is Onder these circum-
the applicant has filed this application
stancesfor a direction to the respondents to pgvoke ¢M®

orderi6f put og‘duty and to take him back to duty with

consequential benefits.

2. In the reply the respondents have contenddthat
as @ griminal cass is under trial against the applicant the

order of put oﬁfduty cannot be reyoked.

3. Now the criminal case against the applicant

CC No. 6/94 yas disposed of by the Additional Session Judge,
Vigdayanagaram by his judgement dt. 7.8.94 agcquiting him of |
thes charges. The counsel for the respondents agrees that the
applicant would be taken back to duty on production of a copy
cf the judgement. The learned counsel for the respondents
also stated that the application may be disposed of with

appropriate direction to the parties in this regard.

43 In the regsult the application is dispossd of

with a direction to the respordents to take the applicant

back into service pgyoking the order put of duty: oPphls

production of a copy of the judgement in CC No, 5/9ar;a&vxﬂﬁjgwno -

:-l

Thare is no order as to costs,

.B. (A.v, HARIDASAN)
MEMBER(ADFN, ) MEMBER (JubL.)

Dated : The 7th Dct. 1594. ?v~,4e?,j,,_,,,
Dictated in Open Court
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AND

THE HON'OLE MR.LALB.GORTHI : MEMBZR(4)

Dated: | ‘ 1-7 //(}’(QU? “;//:
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Dismissed as withdraun.
Odsmissed for Default.
Hejected/ﬂ:dered.

0 ordar a$ to costs,
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